IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 168 OF 2012
(@ SPECI AL LEAVE PETI TI ON(CRL. ) NO. 804 OF 2011)

RAJI'V SAXENA & ORS. ... APPELLANTS
VERSUS
STATE (NCT OF DELH ) & ANR ... RESPONDENTS
ORDER
1. Leave granted.
2. This appeal is directed against the judgnent and order

passed by the H gh Court of Delhi in Crimnal Msc.C. No.3420 of 2010
dated 1.11.2010.

3. The |earned Magistrate has taken cognizance of the
of fences pleaded in the F.1.R under Sections 498A, 496 read wth
Section 34 of the Indian Penal Code. Aggrieved by the sane, the
appel l ant had approached the H gh Court by filing the Crimnal
M sc. C. No. 3420 of 2010 and in that he had stated that parties have
settled the matter and, therefore, the proceedings before the
| earned Magi strate need not be continued and the sane requires to be
quashed. The H gh Court, in the inpugned judgnent has observed that
since the respondent-wife, is not appearing before the H gh Court,

the request of the appell ant cannot be granted.

4. This Court, while entertaining the Special Leave Petition
had issued notices to the respondents. Respondent -wi fe has entered
appearance through her Ilearned counsel. She has also filed the
counter affidavit. In that she states that the request of the

appel l ant nmay be granted.
5. The respondent-wife is also present before the Court. She

I s agreeable for the request nmade by her husband.



6. In view of the above, the request of the appellant is

granted and the proceedings before the |earned Mgistrate in Case

No.31 of 2008 dated 16.6.2008, District South West, P.S CAW

Nanakpura, New Del hi are quashed. Appeal is disposed of accordingly.
Ordered accordingly.
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